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Present:‘Hon'bie Mr.Justice D.N.
Choudhury, Vice~-Chairman.
Heard Mre.B.K.Sharma learned oounsel
for the applicant. Mrs.P.Baruah,on
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‘Qeturnable by 2 months.Llst on 2.1.2001.
Issue notice on the respondents
fas to why the 1nter1m order as prayed .

b for shall not be granted.
' In the meantlme,the appllcant who~h
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4 is presently worklng as SUPW Teacher
! in the Kendriya Vidyalaya, Narangiry
¥ shall not be ousted from her service.
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& counsel for the appllcant.
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1 On the prayer of Mr.S.Sam
learned counsel for the applicant case
is adjourned to 1+8+01 for hearing,

p—

Vice-Chairman
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Prayer has been made on behalf of
the applicant for short adjournment on
the ground of Mr.M.Chanda has howrbeen
endaged as counsel fbr the applicant.

List ©h 1048.01 for hearinge
A b

' e
Vice~Chairman
M.B.K.Shatma. learnad Sr. counsel for the
ap lxcant, submite theh the matter pertains to the
M&)’&.erminatiun, which ia not within the-
scopa of 5.1ngl_g1 Banche
The appilication may bs put up for hearing

| before the DEvision Bamch on 124842001
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for adjournment of the case. Prayer is allowed.
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L

Vice=Chairman

VO R g

+ o Mumbar

S .

~1

Heard in part. List for further hearing
“on+17:10.01."

relevant records on that day.,

-They vespondents:. to~, produce> the:

h

Vice-Chairman

\C((ﬁ,\e\hv

Member

<T&é\0k*kep “AM“W%”ny? 29X




e amy e e oo

Notes of t

T R Y

22 emas

.nraums::.m

sk oo e

PO

\r\ =

0.2.359 of éooo.

= ezm

o o eem o D

22.11.2001

bb

L T e G T =)

= ES e o em ew cw OO e e o o e oo =m

Em e Ewm ema e e Ceia s s mom cnme  mm Do ma T mem wm e om e

;we have heard Mr.S.Sarma, learsed
counsel for the applicant and Mr.M.Chanda,
learned counsel appearing for the respondents
Hearing con¢luded,?judgment delivered in
open Court,{kept in separate shegts.

The application is allowed in terms
of the ordef. Nem order as té Costs .
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: » + Original Application No, 359 Of 2000.
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Date Of DeCiSiono 02¢2o alcln .2. XY

Smt . Bulu Patowary

= = e T = o o= s o om
. L Y 5

Shri S.8arma

&aammna._muu, . e e

~Versys-

—— Union of India & Others.

==u=uae=.‘==—_-m.—gm:-:n

o

ST emn e

el S = e e

~a

—— ~Petitioner(S)

= = - Advocate for the
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" To ke veferred to the Reporter or not ?

MR. K.K.SHARMA, ADMINISTRATIVE MEMBER.

Judgment délivered by Hon'ble Vice-Chairman. | '—//
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CENTRAL ADMINISTRATIVE TIRBUNAL, GUWAHATI BENCH.
criginal Application Nc. 359 cf 2000.

Date of C¢rder : This the 22nd Day of November.Zool.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman .

The Hon'ble Mr K.K.Sharma,Administrative Member.

Smt Bulu pPatowary,

Socially Useful productive Works Teacher,

Kendriya Vidyalaya, Narengi,

Guwahati, Assam. : « « « Applicant.

By Advocateé sShri S.Sarma.

- VEersus =

1. The Unicncof India, '
represented by the Secretary to the
Govt. of India, Ministry of Human
Rescurce Development,

New Delhi.

2. Kendriya vidyalaya Sangathan,
through its Chairman,
Nehru House, -
Bahadur Shah 2Zafar Marg,
New Delhi.

3. The Commissioner,
Kendriya Vvidyalaya Sangathan,
J.N.S Campus,
New Delhi.

4. The Asstt.Commissioner,
Kendriya Vidyalaya Sangathan,
Guwahati Region,
Maligaon,Guwahati-12.

5. The principal, Kendriya Vidyalaya,
Narengi, Guwahati-29. « « . Respondents.

Ry advocate sri M.Chanda.

o)
=
o
=
I

CHOWDHURY J.(V.C)

The core issue involved in this application pertains
to regularisation of service of a teacher of the Kendrivya
Vidyalaya. The brief facts essential for adjudicatioﬁ of
the case are enumerated below :-

The applicant was initially appointed as Sociall§

Useful productive Works Teacher (SUPW) in the Kendriya

contd..2
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Vidyalaya fromhd.8.1983 to 30.4.1984 and thereafter. until
30.4.1989 intermittently she had worked for a periocd of ’
" three yeai‘s on ad hoc bésis. She obtaihec’i the Bachelor Degree -
of Arts ;A the year 1987 and alsc holds one year National o

Trade Certiﬁicate from the Industrial Training Institute,
Bongaigaon. under the Natiocnal Council for Training in Vbcatlo--
nal Trades. The name of the applicanL was sponsored by the
Employmapt Lxchange. The applicant s;nce working en ad hoc‘
basis made an application before the Gauhati High Court

under Article 226 seeking fof a direction for regularisation
of her service. By order dated 16.11.89 in Civil Rule No. |
619/89 the High Court directed the respondents tg appoint
the‘apﬁlicant to the post'of SUPW(S&H) Teacher .in temporary
capacity until the services of a duly gqualified teacner are
obtalned at which selectlon the petitioner may also be
considgred. pursuant.thereto the applicant was appointed

with effect from 16.11.89 and she was provided reguiér pay
scale. In the year 1996 she was deputed for an in-service
course in WOrk Experience Specifically.meant;fbr the teachers
of various regions including Guwahati. The in-service course
was imparted at Kendriya Vidyalaya.,National_Aeroﬁautic
Labé:atory Campus, Bangalore. The-applicant successfully-
completed the coué;e. She was called for interview in the
‘year 1995 Defore the aelectlon Committee comprlsing of five
Members and she gathered the impression that she fared . well.
While the'applicant‘Was working as such she was served with
a Mémorandum.dated 31.8.2000 intimating certain adverse

_ remarks. she submitted her representation dated 27.9.2000

+ + for expunction of the adverse remarks by way of review. The -

3

‘Memo dated 31.8.2000 also mentioned that the applicant was
working on court.order and there was no appointment order

r\//»—/[Y%rom the KVS. The applicant apprehending termination mocved
VT ) ‘ :

contd g03
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the Tribunal by way of this application praying for a

direction for regularisation of her service.

2. 3 The.resbondents contested the case. According to the
respondents she -Was appointed as SUPW teacher (sew:i.ng and
neédle) on purely ad hoc basis for the period starting
9.3.89 to 30.4.89 or till the regular indumbent jéins which=-
ever is earlier. The reépondents diSputed the eligibility

of the applicant and stated that she did not possess diploma

in tailoring and needle work from Government Industrial

_Training Institute, Kasturba Gandhi Marg, New Delhi nor did

secure _ :
ﬁheizg one year training certificate in cutting and tailoring

~ for Women Instructors, New Delhi as required in Kendriya

v1dyaiqyas._8he only pOSsesééd one year National Trade
Certificate, as such she was not qualified for regular
appointment}:The respondents stated in the written statement
that the applicant was interviewed on 8.12.95% by the'Regibnal

Selection Board and the proposal was forwarded to the KVS,
. . 4

‘Headquarter for her regular appointment but her case was

not considered for regular appointment as she did not qualify

tor the post cf SUPW teacher in KvVS. The re5pondents aisc

~ asserted that the applican£ was deputed for an in-service

course only because of her working innthat post.

3. We have heard Mr S.Sarma, learned counsel for the
applicant anﬁ'also Mr M.Chanda, learned counsel appeafing
for the respondents at length. Mr Sarma, learned counsel

for the applicant submitted that the applicant rendered her .
Service-fof more than 12 years. She is eligible to hold tbe.
post in view-of her experience as SUPW teacher. There {s ﬁm
justification for not regularising her service. Mr Sarma -

also submitted that in identical case, the respondents "o

relaxed the gqualification of the candidate pursuant to the

ceontd. .4 .
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judgmeﬁt of'the Gauhati High Court in Civil Rule No.445/85,
1137/86 and 1138/86 dispesed of on 3.7.87. Mr Sarma submitted
that since the'apylicant had rendered her éervice in the
institution and performing ﬁer duties to the satiéfaction
 §£ the authorities, there is no justification for not
regularising-her service.-Countering the arguments of Mr
Sarma, Mr M.Chanda, i@arned counsel for the reSpbndeﬁts
submitted that the applicant lacked the essential qualifi-
~ cation, namely, a diploma “in tailoring and needle work
from the reccgniseé institute shg could not-be ragularised
in service’. Mr Chanda, the learned counsel produced before
us the rélevant records including the minuies of the DpC
that was held on 8.12.95. The appllcant was awarded 55
marks out of 100 and the said proceeding was forwarded to
the KVS Headquarters, New. Delhi by communicatlon dated
8.12.95 for approﬁal ofrthe seleét pénel of_Work'Experiencev
~ Teacher. It was also mentioned there that the applicant
'did not possess the requisite 3 years diploma in cutting
and tailoring aé required under the KVS rules. The Assistant
Commissionef. KVS, New Delhi by communication dated 13.3.96
‘informed that the case of the épplicant could nct be
considered for appointmént on regular basis as she was not
qualified for ﬁhe ppst.of SUPW teacher with a direction
to terminate her service by appéinting a SUPW teacher from
the approved’ select panel. As per norms the following‘ |
_qualificaﬁions are prescribed for Work Experience TEacﬁer':_,

"l Matriculatlon or Higher Secondary
 Examinaticn; (ii{) Three Years' Diploma
in Electrical Engineering and Electrenics,
or in Tailoring, Needle Work and Embroidery
: - frcm a recognized institution or Governmeat
. ' Industrial Training Institute or polytechni

L - and two years' practical/teaching .
\//;\*,,//’\v/— experience in the trade,.or.Inftructors’
~ T . + Training Course Diploma plus three years'

practical/teaching experience in the
trade or Degree in Technical Education

contd..S_
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Ao
from the Regional College of Education
with two years' practical/teaching
experience. preference will be given
to candidates possessing skill and
knowledge of Toy and Doll Making,
Puppetry, Batik, Leather Work, Sheet
Metal ifork, Wood work, Kitcher Garden-
‘ing and Ornamental Gardening etc."

" Admittedly the applicant fulfills one part of the eligibility
test.,naMely, so far her educational gqualification is ccncerne:
she possessed a diploma in cutting and tailering for one’
year course and not a three years Diploma in Tailoring,

Needle Work and Embrcidery from Government institute or
polyﬁechhic. In identical matter the respondents however, -
relaxed that part of the gqualification and appoint Smt Sur jeet
Kaur, Miss Mira Bhattachar jee and Rabindra Narayan Deb,
petitioners in Civil Rule Nos.445/85, 1137/86 and 1138/86.
The petitioner in Civil Rule N0.445/85 had possessed one
_year certificate course from Industrial Training Institute
and the other two petitioners bad’poésessed three years'
Diploma course fran the respective institutes. The High
Court considering the facts and circumstances of those
petitions directed the respondents to consider their cases
by relaxing the aforesaid qualifications. In Rabindra Narayan
Deb case the High Court made the fcllowing observation :
ngri Rabindravﬁarayan Deb had completed
three years' course, two years from ITI,
Shillong and one year Apprenticeship
Training at Indian Oil Corporation,
Guwahati Refinery and had qualified in
the Trade as an electrician. He had been
teaching the subject from 1978 satisfactorily
as a teacher. We are inclined €o take the: .
view that it is not right for the authorities
to continue a person in a job & year after
year for 5-6 years cor mcre and yet say
‘ : - - . - that he is not qualified, particularly, _
: .. V4 ' when the incumbent has been performing ‘
v 7 v “duties satisfactorily, possibly because .

they have raquisite educational knowledge
but do not have the particular diploma .
required, which we are inclined to think
is taking a very technical view in the
matter . We accordingly think that thisf is
alsc a fit case where the authorities

contd..s
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should ccnsider whether the three'yaars'
certificate which the petitioner has shculd
or should not be ccnsidered sympathetically
for relaxation of the aforesaid qualification
for the reasons stated above, and if required,

the relaxation cf age qualification should
also be sympathetically considered."

The case of the appliéant is not distinguishable from those
'mentionea, when the respondents consequent to the decision
of the High Court regularised the services of the aforesaidv
persons, there is no ground in discriminating the applicant.
. Considering the fgcts and circumstances we do not find any
justificatign in not giving the similar benefit to this
applicant, else it would be held viclative of the equality

clause.,

4.  In the premises we di{ect the respondents Nofé. 3

and 4 to cohsiaer the case of the applicant for her regular
appointmeni as SUPW in the Kendriya_Vidyalaya‘on’the fooiing
that she possessed the requg;ite qualification and if
necessary by relaxing her eligibility condition on the

basis of her'experience and the rgspcndents are also directed
to pass'an.apprOpriate ordér thereon within a period of

2 months from the date of receipt of this order.

*

5. e also direct that till cdmpletion of the aforesaid
exercise the‘applicant shall be allowed to continuevin

her present posting.

The application is allowed to the extent indicated.

There shall however, be no order as to costs.

el

( K.K.SHARMA ) ( D.N.CHOWDHURY *)
ADMINISTRATIVE MEMBER , VICE CHAIRMAN

9



Centra) A uin Tlvalive

2
i

THEREENTRAL. _ADMINLS

(A application unde
. Tri

Title of the (ase

8mt. Bulu Patowary

Union of India % Ors

I sav maivs shew

Q\%%w 2-0¢1 (@D

‘(h' AL TR SR R o
urstati 3jench

Tritunal

GUWAHATI

r Section 19 of the
hunals Act, 198%)

TRIBUNAL : s GUWAMATI BENCH

Administrative
. .

;0.8 No. B359 of 2a00

- Versus -

- a8 a

I NDE X

14

Hespondents

F1ans teg Sarse 2E1H G200 S0t Hiows PR BEFHR 4Omnt SIE] $04R4 SO0 4S80 debet STers Gortn G Ghves v oot Simie meas dareh v bfads $odes o 4RLIS Sosed 46O S0 dobee Sl 0ch 4bLlS SLNG POSSR SeR) SURIL MHIIS 0B 0N S4HS Mttt B4irS Sibem Ariah dobdp Gaity

51. No. Particula

=

Page No.

1000 Brts Bmen Sruee S4sus 2iste e Shers BhFek Bivre Meeet baeds Sedve hr Guemn Gubst sormg Sbusk reie S seess i Sp4ar Smest barpe tem Vs feace Sresh GRNMD HISS4 FHSR SRS b 4E4RS BAERS SRkt mhehd 0400 Dibsa Fecte SSOR boase Suis RS SHARE Shbeb osbve soivn Shrbd Hvad

1. ARpplicatio
g ) Verificati
& . anegureml
4, Annexure—-2
b S Annexure -5
6. Annexuregg
7. Ahﬁexure~5
8. Annesure—b

9, Annexure—7

1¢8. Annexure—a

i1. i Armexure—-Y

12. Annexure—1

3] *#® noa . ® w o

an o x @ L

LI I EE Y
o8 8 e u
o 8w & & o
& 0o LA ]
a = & non o=
.t & LI ]
s g " an
n a5 4 8w
# v " =
;3’ ® 4 & o o

i tmilé
17' ¥
18 - X0
21 |
92-22A
23-2Y
25:

26

QLE

2.8

29
30

e kb iy oo e Pt ook i Go40m Goven Soos4 Sdst FALS doodt $HIBA SRR M001 NSS rmt BR0s TS $pt 91120 Liem: skt Srhet Soreh bems by it s o e seven Horns

For use in Tribunal's Office @

Registration No.

Date of filing :

Registranr

- e B o e s teem me e



A P

>
X

THE CENTRAL ADMINISTRATIVE TRIBUNAL ::GUWAHATI HENCH
GUWAHAT]

\
[LA. mu957c-wmf *

BETWEEN

Bmt.  Bulu  Patowary, W/Q Shri K.E.
Patowary, presently working a Socially

lseful Froductive Works Teascher,

CKendriva Vidyalaya, Narengi, Guuahati,

AT X% (A

cere Bpplicant

AND
1. The Union of India, repraﬁemtaﬁ by '

the Secretary to the SBovernment of
India, Ministry of Human Resources

Development, Central Secretariat, ‘

New Dalhi. . .
e kHendriya Vidyalzaya Sangathan,

through ite Chairman, Eendriva

Vidyalaya SBangathan, Nehru House,
Bahadur Shah Zafar Marg, New Delhi.

3. The Commissioner, Kendriya Vidyala
Bangathan, JNS Cmmput MNew Delhi.

4, The Asstt. Commissioner, Fendriya
Vidyala Bangathan, Guwahati Region,
Maligaon, Guwahati-12.

% The Principal, Kendriya Vidvalaya,
Marengi, Guwahabi-29.

... Respondents

DETALLS OF APPLICATION

1. PARTICULARS aF THE _ORDER AGAINGT WHILH THis

APPLICATION I8 MADE =

The application is directed agaiﬁat the threatened

Wi .
mfﬁiaervlce wf the Applaaant an  socizlly

termi xminn
Useful Productive Works (SUPW) Teacher of Hendriya
Vidyalaya, MNarengi in which post she has been working

for the last 17 vears.
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e JURISDICTION OF THE TRIBUNAL e
The Applicant declares that the subject matter of
the application is within the jurisdiction of this

Ham'ble Tribunal.

I

Ge LIMITATION s

The fpplicant further  declares that the
applitatiﬁﬁ is  filed within the limitation period
prescribed de@r Section 21 of  the Administrative

Tribunals fAct, 1985,

4. FAGTS OF THE CASE

4.1 That the Applicant is & citizen of Indiz and as
such she ds entitled to all the rights, protections arcl
privileges guaranteed by the Constitution of Indisz and’

the laws framed thereunder,

4.2 That the ﬁppliaant iﬁ hmw ﬁérvimg as & BUPW ﬁqamher
in Fendriya Vidyalaya, N#fengiﬁi;ducatimndqualificatimn
is B.A. with certificate course in Cutting and
Tailoring thch she obtained from the Industrial
Tréining Institute, angaigamng controlled by the
Mational quncil fﬁ% Training in Vocational Tradeﬁn Im
the said ﬁertifimatﬁ course edamination, she amtainéd

77% marks. *

4.5 Thaﬁ the Applicant initially entered into the
Gervices mf_thé Eendriya Vidyala Sangathan in thev year
1983 and since then m&ﬁ'cmmtimming in her service with
time tm  time engagement and extension. Her name was

sponsored by the Employment Exchange, FBongaigaon. In



one  of her appointments in 1985, she was so appainted

pursuant  to  her selection by a duly constituted
L]

séiectiwn' committee. During fhe yaar 198889, the

Applicant was again selected by the selection committee
for being appointed as SUPW teacher on the basis of
the  educational qualification and d:h_e~ certificate

course .,

AbaQe factual * aspect of the matter are not in
dispute and was the subject matter of Civil Rule No.

619/89  and the Applicant craves leave of this Mon'ble

Tribunalv to produce the copies of the relevant

documents as and when required.,

4.4 That - when the services of the Applicant was

continued on adhoc hasis and there being no security of

Jjob, the Applicant approached the Hon'ble Gauwhati High
R

Court by filing Civil Rule No. 619/89 and the Honi‘ble

Court was ﬁleaged to admit the same. Ry an order dated

8.9.89, the Respondents therein were directed to

consider the appointment in the available vacancies.

4.5% That the above Civil Rule was finally disposed of
vide Judgment and order dated 16.11.89 and the
Re&pbndentﬁ were directed to appmiht the Applicant to

the post of SUPW teacher.

a copy  of the said judament dated iéwlluaq' is

annexed hereto as AMNEXURE=1,

4.6 That Inspite of the aforesaid orders of the
Hon'ble Courty the Applicant was not appointed as

directed by the Hon‘ble Court. After a prmtrécted



correspondences, eventually the Applicant was appointed

as  SUPW w.e.f. 1&6.11.89 in  the regular pay seale
—

Y

admissible to the post vide Memo No. F.3&/KYN/ DS
94/2314-17 dated 15/22-11-93., This was preceded by due
approval of the competent authorities as mentioned in

the appeointment letter itself.

A copy of the sald memorandum dated 19/22.11.93 is

ANNE XURE

4.7 That +the Applicant states that eversgince  her
appointment as  above, ﬁﬁe'haa heen serving in Cthe
institution to the best of her ability and satisfaction
of the atudent$,lln the vear 19964, she was deputed for
an  in-service course in WQrk Exwperience specifically

meant for  the teachers of various regions including

Suwahati. The iﬁméérvice. COUrse 'waﬁ imparted at
Fendriya ‘Vidyalmya,> Mational Aeronautic Lammgatmry
campus, Rangalore. The Applicant successfully completed
the ‘aid erk emperi@ncalamurae—which is imparted to
regiil ar teachers of the ﬁamgathaﬁ. Thiﬁ‘waﬁ préceded by
&n imtervie@ kheld only for the éppliaamt to mhiaﬁ ahé
was  invited wvide letter DNo. Fnﬁm@/?deVﬁiﬁﬂkflﬁﬁ?ﬁ
déted 4/5.12,.95. The Applicant appeared before the said
{2EEEXE?W andgd  to the besd of her kﬁdwledqeg' shie was
f%ﬂiﬁ_ﬁﬂiiéglﬁ by the selection committes cmmpfi%iﬁg of
five .memher%u During the course of her interview, she
was aleo intimated by the members that having regard to
the . long five years of service to frer credit and the

euperience she had gathered,. the gelection was & mere

faormality and. that her services wensld  automatically



stood reqgularised. However, she was not intimated

anything in  writing, but by the conduct of the

Respondents towards recognition of the Applicant as &

regular  teacher, naturally proved that Cher service

stood regularised,

oy

Copies of the interview call letter dated 4.12.95

and the list of participants in  the in-service

HH

course  are annexed hereto as ANNEXURES-3Z and 4

respectively.

4.6 That pursuant to her such selection, she was sent

to the saild Yin-service course” which is always

imparted' to  regular teacher only. The ﬁppliaant has
also hegen given all service bénefita inulmdimé
membership  to pension ﬁah@még Group Insurance, Scheme,
GRPF  etc. Bhe has also meenv'granted the incremental

pernefits and her case was recommended for crossing of

efficiency bar btu in the mean time in view of the

Fifth Pay Commission recommendations came into being
ard  accordingly as per the said recommendation it  was

sary to cross the etficiency bar. Be it stated

not nec
here that her case was - also recommended for
confirmation. Treating her to be regular teacher, she

has been allowed to take loan for LIGIE, Housing Finance

Ltel.  and the school as acted as  guarantor with  the
urdertaking  to  revere the loan instalments  and  to

remit the same to LICI, Housing Finance Ltd.

A copy of the undertaking dated 2.6.00808 is

annexed hereto as ANNEXURE-O.

R s B
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4,9 trat the Applicant stestes that she has got 2 sons
and éne déughter studying in  bachelor of Cofputer
Edmmatimnvﬁwuvgeg Class~-XI1 and Class-TV  respectively.
The 'vaeﬁnmemt o f ;ndia5 Minigtry of - MHuman | Resource
Dev&lapmént has granted fimancial assistance Cfor her

gldest & son's  education  as  admissible  to regulanr

teacher.

In the above context, copies of the letters dated
1.4, 2088 and  18.9,906868 are snnexed hereto as

ANMEXURES~& and 7 respectively.

4,18 That in the year 199%, the Principal of the school
imaued 8 certificate certifying the duration of service

of the Applicant and as to how she hes been allowsd  to

‘draw all service bernefits admissible to EVE emplovees.

N

It was zleo certified that she was teaching from Class-

VII to Class~XII ﬁatiﬁfaﬁﬁorilyn

A ocopy of the certificate dated 7.12.9% is anpesed

hereto as ANNEXURE-S.

4,31 That the service records including the ACRsz of the

Applicant  depict her sincere  and dedicated seérvice

during the academic inspection also the authorities of

BVE glso have all along given favourable reports o her
of  which mention may be made of 1997 wherein =she has

been given the following remarks :

EUPW lessons and activities are very much wupto
the mark - wvariety of activity is taughﬁ.'ﬁm “the
students are very interested and have a lot.Teacher is

gxcellent and effective.”



The Applicant craves leave of the Hom‘ble Tribunal
for a direction to produce her annual confidential

rolls and the yearly academic inspection reports.

4.12  That the Applicant was surprised to receive =&

memorandim No. F.S5-4/98-KVE (BR) /559192 dated % = i s feg e
t . R

making certain wild and baseless allegabions as adverse

remarks purporﬁ&miy recorded in her ALK for  the yeér
erveking SiH.&20E. Before recording auch adverse
Pemarkﬁ,. the OApplicant was rnever  dntimated va any
defimiénmy in her service and/or no warning either oral
or in writing was given to her to remove  the alleged
défimienciea as reqgquired wnder the ruleﬁu Buch  remarks
suddenly reported in  henr ACR_ charing 3ﬁuéu3ﬁﬁﬂ LR
contrary to her earlier ACRs mhereiﬁ no such remark was
remmrd&d cand rather she has always beeﬁ reported a8 &
good and efficient teacher and her all the ACRs prior

to the one dated 31.8.2a00 carry good remarks. thus the

memarandum dated 31.8.2088 is not sustainable being not

founded  on materials facts and there being procedural
irregularity in recording the adverse remarks. Further
o the face of it, the remarks recorded are vaglie  ang

indefinite and &ll are in general in nature without

specifying - anything and detaching the particulars. No

reasonable man dnstructed in law could have recorded-

such  sweeping remarks  in the MACR,  except with  an

obligue purpose. Hints of malafide and colourable

exercise of power are the foundation of +the said

remarks g0 much so there could not have been & remark

regarding her appointment which is also contrary to the



factual aspect of the matter depicting total non-
application of mind.

A copy of the memorandum dated 31.8.02008 is

cannexed hereto as ANNEXURE-Z.

4,13 Tha% on receipt of the aforesaid memorandum, the
Applicant submitted the representation against the R
adverse remarks on F7.9.20883. In  the representation,

she haz deallt with the mater in detsil.

& copy of the memarandum dated 27.9.30808 is

annexed heresto as ANNEXURE-1.

4,14 That ever%iﬁce the isswance of the ﬁ@marandum

dated 31.8.2006 (ﬁhﬁ@muremﬁ), things have started

moving  adversely against the ﬁpmlic&mkuilﬁ is being

whispered &that she being not a regular appointee . and
e

having been continuwed in  service pursusnt  to the

Annexure-1i order of the Hon'ble Gauwhati Migh Court, her

service would inated at any moment. It is  also

whispered that although no mﬁé elee has been selected
in her pm%tg‘huﬁ the post being held by her is going to
e filled wup by another iﬁcumbent w1y twamgfer from
anmtherA schoel  in Bihaer and pursuant -tm that = hevr
%érviﬁe will be dispensed with. Everything iz being
dorne in & hush hush manner, Gmiﬁg by the facts and
circumstances  involved  in the case and  there being
delay towards regularisation of the services of the
Qpplicawt_althmugh‘ﬁﬂa was interviewed for the purpose

way back i 199%, it iz her genuing apprehension  that

her service is going to be terminated at any moment



L

upon  Joining  of  the incumbent from Bihar. Itv is &
ﬁevice being adopted by the Respondents to  see " the
puster of the Applicsnt so that the post that would
fall vacant could be filled up by their own nearer and

gearer One.

4.15 That fhe Gpplicent states that her appretension
i fortified with the issuance of Arnexure~% memorandum
- —_—
dated S1.8.7630 inssmuch as there could not have heen
ény ather mmcaﬁion b isesue such a memorandum making &
at%temmﬁt therein that she has heen continuing in  her
service as per the order of the Mon ‘ble Court and there

is no  order from the EVS regarding her appointment.

Such a statement could not have been an adverase remark

arid same ie also incorrect irasmuch as she has been
appeinted  in her  post with due approval  of the

competent. suthorities. For all practicsl purposes, she
is a regular teacher of the school witﬁ all service
bemefif%; The Respondents have allialmng treated her to
be 80, more particularly, after the interview held in
1995, The Applicant cannot be made responsible Tor non-
imsuance of  any order tgwardﬁ regularisation of her
service purgumﬁt to the interview and her selection  in

1995,

4,16 That the Applicant has come to know that although
the incumbent from a8 Bihar school is  sought  to be

transferved to  her school, the school suthority has

reported that there is no vacancy in the school ™ to

accommodate the said transferee. However, the authority

of  the kEVS is hell bound to see the ouster  of  the

Applicant and to that effect has reportedly advised the
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local  authorities to replace the Applicant by @ay of
termination of her service with that of the transferee.
A per the whisper made in ?he Vidyalaya, Uthe aférﬁaaid
development has taken pla&e in the middle of October
iteelf and now there is imminent that of termination of
M aarvicen In such an eventuality, she will suffer
irreparable loss and injury and the same will seriously

tell upon her family life,

4,17 That the Applicant states that there wes some
doubt regarding her certificate course gqualification as

reflected in the finzl order of the Hon'ble High Court.

. However, the EVE itself found it difficult to gel

caﬁdidgte% with their laid down qualification as per
which such certificate course gqualification is reguilred
to be obtained only from the selective imstitutions.
Hmvimé' régard to such a difficult situation, .the
authmritia% of the KVS were pleased to relax the said
QMalifimatimn in re%pect'mf many teachers and their

services have beern regularised of which mention may be

made of the cases of Miss Mira Bhattacharjee, Shri R.N.

Detr  &nd Smti. Surijit Faur. In this connection, letter
Noa. Fa3-1/88-EVERP~T1) dated 11.11.88 hy-whiah all the

three persons were granted relaxation. This heing the

—

mﬁaitimng there is no earthlyrreaﬁﬁnﬁ £33 fm why same
benefit should not be ext@nded to the ﬁmplicant\ #lso.
in faatg'duriﬂg the course of interview, held in 1995,
ﬁmla&y for  the purpose of regularisation of her
services, the members of the selection committee made
it krowr to her  that her ﬁérvimﬁa wes ol b

regularised, if necessary, by way of extending the



bémefit -of relaxation having regard to her length of
service and experience and that she'could very ~well
Ttake it ﬁhat.her gservices had been regularised. Qée Was
alao.'appraised by the said members that the selection
was  a mere formality. Althmugh no  fTurther intimation
was given to her, as per her legitimate expectatimm andd
going by the sequence of events, she took it to be =&
deemed regulaﬁiaatiom of her service, more
paﬁticularlyg in view QfAtBE fact that after the said
seleétimn5 shebhéﬁ been extended all service benefits
and she has been treated as a regular teacher with
retrospective effect. Now contrary to such a fact
situgtiﬁn and her 1egitimétaAexpeqtatimn, there is &
mave to terminate her services by way of replacement to
be made by & transferee. Even if the Hon'ble High
Court’'s order is taken recourse toAholding that her
services have not yet been regularised, then also her

services cannot be terminated in this manner and the
Respondents are precluded from doing so in'termﬁ of the
order of the Hon'ble Court and without complying with

the same.

4.18 That the Applicant has filed;this 0.A. seeking
urgent. and im@ediate relief in view of thre;tened-
termination of. her service. It is a fit case for
passing the fmpugned ordenr as has. been prayéd for.
Balance of convenience lies in her favour and if the
impugned order prayéd for is not granted, she would
suffer irrepaﬁable loss and‘injury indluding financial
hardship and liability. HMaving regard to the fact that

she has beern working in the KEVS for the last 17 years,



%he‘ cannot be branded to be a temporary appointes and
gven mtharﬁiﬁe aleo her services %hmmld'ba deemed, to be
regular and the same cannot be dispensed with din  the
manner gz has been sought to be done bay the

Respondents.

4,19 That in any view of the mattery, the impugned and
proposed action of the Respondents are not sustainable

anc liable to be et aside granting the reliefs to the

Applicant as has Deern prayed for.

Yo GROUNDS FOR RELTEF WITH LEGAL PROVISIONSG

H.1 For that the Applicant having rendered aboult 17
years of service, her services cannot be terminated
gnd/or dispensed with in the manner as has been  sought

to be done by the Respondents.

-

5.2 For that the Applicant having already been selected
Gan varipous émaa%imnﬁ by the KEVE authorities, her
ﬁarvimeﬁb are cleamed Lo bhe regularisec with
Emtrmﬁpective effect and the same cannot be dispensed

with without following the due process of law.

.5 For  that the Applicant Having already heen
selected in the yvear 1993 pursusnt to the order of  the
Mo ‘bile High Court and she having beeﬁ Qranted all
zervice benefits wetﬁm&p@ctively, now suddenly, after
17 years, %hé cannot be termed as a tamporary aﬁaminteé
G50 8BS tm_di%wenae'mith hrear éervice vy @ay e f pmgimg' an

incumbent on transfer.
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5,4 For that the very fact that the Applicant has been
rendering her services with. utmoét devoation and
simce}ify and tﬂat her service record and the. ACRs also
e'. , depict. the éame itself will nullify the adverse ;emarkﬁ
as reflected in’ the Anhexure-9 memorandam anc
ac&ordingly, the said adverse remarks are not Cat all

sustainable and no action on that basis can be taken

' towards dispensation of the services of the Applicant.

5.% For +that  malafide and colourable exercise of
power being the foundation of.éhe proposed termination
of th@ services of the Applicant and the ﬁnnexurefﬁ
- memmranduﬁ having been igﬁuéd with an oblique purpose
which is nbm pvident in view of the fact that hér

gervices are going to be terminated, such action on the

part,af the Respondents are not at all sustainable.

Geb Far that the Applicant having already heen
be given even if the same is held to be easential, such
procedures havihg already been followed and the

Applicant having all along heen treated as & regular

teacher of the scheol, her services cannot be

terminated in the manner as has been sought tg be done.

.5.7  For that having regard to the length of gervice
and the experiénce,'the Applicant has already gathereq,
having mofﬁed in the KVS for the last 17 years, there
ahould be deemed relanaﬁimn‘in favour of her in feﬁpect
‘of certificate Course gqualification which was also the
ground réality as realised by the members of the

selection committee held in 1995,

selected in 1995 and whatever relaxation is reqguired to



o

8 For that the Applicant being a regular teacher of
the school, her services cannot be terminated without

following the due process of law and her services

cannot be replaced by & transferee. *

B.9 For that thé ﬁppeilahtlhaviﬁg fulfilled all thé
raqui%§t95 iﬁ the matter of appointment, her ﬁervicéﬁ
cannat be dispensed with and Bven if it is held that
she Was lLacking in the certificate cmurﬁa
aqualification, -same should be deemed to hbe relaxed
&ﬁﬁfmr he expressly relaved as was dmﬁe in"ma%a of
others  in- deference to :ﬁrticle 14 and 16 of ﬁhe

Constitution of India.

F.18 0 For that the Applicant having always been treated

as & regular employee, there could not have been Cany

e a5 100 for  this sudden development, more
particularly, with the iesuance of Annexure—9

memorandum,  but for an obligue purpose to  accommodate
person of the choice of the Respondents.

G.11 For  that if the services of the Applicant  is
. _ ’
digpensed with and/or terminazted in the manner ze has
been sought to be done, same will be violative of the

arder of the Hon'ble High Court,

t

G912 For that in any view of the matter, the impugned
action orn the part of the Respondents is not
sustainable and interference of this Hon‘ble Tribunal

ig called for in the matter.

Y "

4

R
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&. DETAILS OF REMEDIES EXHAUSGTED «

The Applicant declares that she has no other/
alternative and efficacious remedy except by way of

filing this application..

LY

7. MATTERS _NOT PREVIOUSLY FILED OR PENDING BEFORE _ANY
OTHER COURT 3 o . :

The Apblicanf %urtber declares that no other
application, writ petit@on or suit in respect of the
subject matter‘ af the insfaﬁt applicétimn ieg filed
hefore any otﬁer Court, Autﬁarity ar any uthér Bench of
the Hon’'ble Tribunal nor any such application, writ

petition or suit is pending before any of them.

7. RELIEFS 80UGHT FOR =

ﬁnder' the facts and ai%cumgtan&eﬁ stated above,
the Applicant prays that this application be .admittéd,
records be called dfor aéd notice be issued to the
Respondents to show cause.aﬁﬂfa why the reliefs sought
for in thigAapplicationvﬁhould ﬁmt be granted and upon

hearing the parties and on peruszl of the records, be

pleased to grant the following reliefs :

3.1 To set aside and = quash the impugned

T\ \. action/proposal towards termination of the

services af the ﬁppiicant as SUPW teacher in  the
ﬁendriya~Vidyélaya, NMarengi.

8.2 To direct the Regpondén£5 to treat the Applicant
“as R .regulaﬁ feacher of the said school with
efféct from 16.11,89 mitH all cmnsequentiai

bemefits.



o €. 3 Cost of the application. _ .
1.4 Ary ather relief or; reliefs to Awhiqh the

Applicaﬁt is entitled and as may be deemed it

and proper. -

P INTERIM ORDER PRAYED FOR ¢

Under the facts and circumstances of the case, the

[}

]
Applicant prays  for an interim order issuing a
direction +to the Respondernts not to cdispense with the N

services of the Applicant as SUPW teacher of Ferndriva

Vidyalaya, MNarengi. !
liﬁa "B e naonowoan

The application is filed throuwgh Advocate.

11. PARTICULARS OF THE I.P.0, 3
i) 1.P.0. No. 1 Zzl s 26503412

ii) Date 9.0 A6 15 (0.2000

=m

iii) Payable at ¢ Guwahati.

L]

Pae LIST OF ENCLOSURES

A stated in the Index.

Verifioatione . sewaenae
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VERIFIGCATION

I, Smt. Bulu Patowary, sged about 39 vears, wife

af 8hri kK.E. Patowary, preﬁently working as  SUPW

teacher of FKendriya Vidyalayag> Narengi, doo hereby

solemnly affirm and verify that the statements made in
paragraphs /1,\'0374\"2)43/ 4?@4”,4'7 twdﬁbll are true

to omy knowledge § those -made in paragraphs ‘4’6

are true to my information derived from records and the
rests  are my humble submissions before the Hon'ble

Trihural.

And I sign this verification on this the LE  th

day of Qctober &eehi.

~ Nyt Rulu Pe\kewgmd , ‘
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Phone : 24821-28/385

Kendriya Vidualaua, Narangi

L. 0. Saigaon, Guwahati,
Assam @ Pin : 781027

r

QDa(Q;égzlh/199°
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7
AL AN
TS i el Gt J
Subject - COFFER OF AP OINTHBNY IO T8 pOGT OF SUPY (&: 15D]

TEACHAR _IN  KENDRIYN _VIIZAJAYA S ANGALHAN,

With reference to tho Agsistant Commisaionor, Kendriya'
Vidyalaya Sangathan(llfl) New Delhi lettor No, F,4-22/01-KY% B(Astt-1IV)

at,
20,08,1993 and Asslistant Commissioner, Kendriys Vidyalaya Sangethan
letter No,F,20-8/890-KVS(GR)/210025 (Gauhati Regilon) dated 20,09,19¢3,

Smt, Bulu pPatowary has heen appointed sgainst a tenporary post of JUpY

Leilatiat e 25t

(34N) Teacher in Kengriya Vidyalaya Jangathan and posted at Xendriya
Vidyalaya Marangi with effect from 16,11,1989 on initiel pay of 1,1400/-
in the Scale of My 1400-40~1600~5 0-‘1650~aB—50-1950~EB-50—~zzSO:—-nBv-SO -2300
«60~2600/~, She will drav allcwances und all other benifits '’ addition

to pay at the rates adnissible to the Kendriya VidyalaYa Sangathan Ene
ployeos, - ! |

The arrcatts of salary for the period from 16,11,89 has
been palid to her on 24,09,1863 4in terms of the above mentioned letters,

To

/"mt Bulu Patowary,
SUPN (S&N) Teacher,

Q
Kendriya Vidyalnya Narangi, A3S AN, @‘.UJ\/\AZ/:J%
.. K be3) )mw
Copy sent for information and necessary ' u—%: I?iIII‘\IgIP/‘- y e
action to the ;< ,P ’,"S', ‘,;‘prd; R

1, Assistant Comnissionexr, KV3, GR, Gauhati-.s. W‘,—; W,Rﬁ*ﬂ ~

Narans
2. “\ssistunt Commissicner’ 1{VS{HQ). Now I}elhi 110067 Wﬂw&yh‘iﬁyg R
3, Pernonel file of 8mt, Bulu Patowary, ' !
i‘—,t—“\
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!
(. KEMDRIYA VIDYALAYA SANG/EDAN : RC : MALIGION : GUVLHASL - 12, 3
-~ Rt ol ~ * T T LT Hi e b E
NoF.8-§/5U -k VS (GR//f 1)y bt ar : Dated : GI=12-05 4
To, : - ) f!
“J.'-’"}. ulu ) gy ]
Vo ., 1‘«'"[7();':';1‘:)-, }:_{cr,(‘! cloil: . *’
Fondriye Vidyd RGOS S PP
i
, . , , ( i
Sub - lnterV1ew fer the post rr~auﬂf“€%\~~~~7/CUPI/u1br rlﬁn/Musxp/ }
PO T D r@w i Cannhiers, i
1
Sir/Modeom, :
With referance tec your apglication Tor “he above post in ;
KV5, you are heraoby 3‘r~qnn stad to oproenr for interview at kthe place, !
date ond time indicated below. : : . 3
PLALCE KENDRIYA VLUYAIAYA SANGATLIAN :RO MALIGACN :GIN-12 | ;
DITE  DALE : 08=12-95 PIME P 10,00 AN L B |
. ot v
2, If the selection conmittée 15 unable Lo interviecw on the date
Specified above, it mry he necesgary for you te.stay till the next :
day without any claim for overstayal. i
1
3 Candidetes are frae to "nawcr/hnew\ i Pindi before the Interview f
Board/selection comittec.
W, You cre niso 1requosbed to bhriw tho followidw :
1) 411 original certificates in suport of veur gualifications
(1nclud1ng degree certificates) exserience ond ete age cerxtificates
ol teacning cxpﬂrl ence of recognized/Goyt Instituticns shluod
be duly countersigued by ©.E/Dy Inssectcr of schecl cr higher
‘ AQuthorities *aillnh.wnLanuc weilgintage will he piven.
ii) by original Marksheels ir supy crt of the apprzgatce Dercentage
of martzs meuntioned in yveur o) s liceat. xon\Mar.c gheets issued for each
vart /semester Ly the University. must bhe breught j. Only marksheets iss

issued by the exesmindng
Cwill be takeon as valid.
iii) In case ycu arc noi anitlevee of WYS and your apslication has not
already beeu fervwanled throuph oo per chonnel, NG 05JECTLON CnVPIé
FICLTE fyem iuzm emplo-er

Ao
iv) If you be¢onn to Q(\/51/\"»: tmandty a certificate (dn original
from the cansaient "'11".10!"(.’._\ 17. the District Magistrate/Lu Coumm/
Coliector cte. of your District in Givis rogeord, The candidate
> beleonging tc 030 ~ax required te bring with them tie corfis

haax! or University(not from cbllege)

- de

ficate in the foxm ~tinziiec ., -

v)' Certificat e (in orig jinal i ocem a ilaed of Orthopaedic/Opthaimolo-
gical bepit. ol bowt oyll Hc*"xtﬂ,/ulvdl Surﬂ,mon st atiog
the nature of hLendicay an~

extent «f disability, if you are
physically i)aw\i,n“*\d '

vi) The Giscaareo cor(1r1ﬂ). \Jn OT'(1HW1) iLoyvou ara on
digchnrped delonce wersenna

vii) 4 certificate of vepistraticn of neme from the Mployment Exchznge-
that_ you ars lLiclding current repistrations

viid) Ornp1nﬂl 5:?11f1cn o dassuxd by dhe Dys Commissioner of Digtrict
i Assom unacr resident of Assem (Relaxation of appe) rules, 1984
if relaxaticn in age, being o zerscn ordinarily residing in Assom
frem 1-1-81 te 15.8.85 is scughi . '

ix) In case of condidates cadied for

Hiundi where tio markaheel deez not indicote

coursce i.o.

ex~=saryico mn :;\,n/

interview fer the pest of TGI fing !t/
the level of the
{_!nn:-’:l‘ﬂl/litcr:‘11ure in the concerncd subject 2t deproc
level the cnrdidate should produce a certificute

i’I‘Om t‘lle Ih‘livex\slty
to that effoct,

Pafredo




“return seccend cless throus ticant

() LA |

"Failuroe (o produce the deciment s moutionod of parali {4 ) to (ix)
above, whorever Qpplicabic wiry BRELLL forefeitura of cendicature
and in that Crse wvou wild Neitiher e Laterviewad ner paid T L4,
shnilarly if any of the Darticnlars Stoted by yeou in your appl,
is found Wrowy cor incorrech on verlification anag sleo found.to
haye wilfully suppressed any watordal informat icn reicvant to
the considerstion of your case, witiout ¥rejudice tc any cther
action that moy Yo trken in “eluent thersef, :our candidature

will be sunmanrily reject ol rud nG travelling 2llewance will be
paid to you,

For attending int 8 porfcomed by train,

~¥re Ly the shortost

rout will Lic paid be you fron tha r livey ctotion nenrest te
the address Glven in venyr Trilication or thoe station frem whiceh
JOu commence yvour Jeurng-- fer intorview ang back, whichevar is

less’, In Cose of places “den aro uct ccimected By rail, actual bus
ox steamer fare by Lewerl otang will be wnid upto the nearest Riv,
staticn ang therceftor 241 CLAGE rail fare by shortest rcute., In
case the Jourmey or = Porticn therectf is yérfcrmed.by bus, return
2nd clrss rail fare as &csve, or return Dus fare waichever is less
will be paia, Chenpor reburn tichinls slhiould Le durchased wherever
those are aveilable, lo referveticn charges will be vaid . Your

‘claim for the fare must be acceapanid by rail/bus/steamer tickote
in respect of fare paid for tihe onwarxd jeurney, Howevrer, 4if the

rodilvay ticketbs £re surrendered, the ticket nwibor, .
issuing statien aud fhe anount of fare pzid be noted en 2 shaot

of paper, got attoested by $4ha tickot celloctor and mer

ervicw, i the dcurney

Ne—prothrer I
address givon in the application Lony cnly will nemally Lo accoo foed
for the purpose unless = chenge has already been comsunicated o
also received in time. '

In respoct of candidates apbearing for interview from ebraod tiey
can ‘claim TR ouly Irem the nearust piace of /ivterview ond bach,
They are nct entitled tc T4 from the place of residence abroad

to the place of interview in India, This 4s egually #pplicable in
respect staif woxlcing in kendriva vidyalaya abroad. The traycl
éxpenses admissibia will o Trid by mears ¢f crossad cheque or Ly
cash if vessible. Ha T+ wilil Novever be raid if the admitted clediw
1s R.2C/~ or less, If the reilvay/bus/stemer tickot Ne.o i3 not
Produced in Support of the cleim cn tae dai¢ of interview, nc ‘
plymeunt will be made amd ne furliber correspendance will bLe zntar-
tained. Pleass briwg a KIVENUE ST ANP worth re.1/= with yeu to
affix at the time of receiving the peyment .. if claim execeds
RSQSOO/"‘. °

1
RVS employees attending the interview will bave to apply for
ledve of the kind due fur the purpoese., The absonce for attending
the intorview shell nct b treated ‘as con duty.

It dis sour respecusibility to nelke wrover arrengoement for the
receipt cr redirect ion of Conmunication addresacd te you. Mo plen

of nen-receitt cr 1iafe recaeipyl of this communleaticn fopr what50-
ever rcason shall bo accaerted rTor Postponing tihe dnte ¢’ dnterview .
for any octiyer purpecses,

fentry to Indin to tue pisce of

“Yours faitnfully,
4 //)%Z’)cfg‘__
e

LR isSIs L CLHk1SS LONEK,
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F e . Principal .
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' Assistance and Ca-ordination 10 the Director
n Mr, Mohamed Hasnuddin
! Work Experienco Teacher
‘1 Kendriya Vidyalaya, NAL Campus, Bangalore-560 017 )
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%@@3 LIC HOUSING FINANGCE LIMITED S\

AREA OFFICE GUWAHATl .
JEEVAN PRAKASH, S. &, ROAD
FANCY BAZAR, GUWAMATI-781 001

FORM OF UNDERTAKING FOR REPAYMENT e

To,
Tho .
V’)V)’\@\\?c S T
\( D (Q()\\“ o\ R Q'\r& Akt \\\Mm:\
kel \:«’) s

----------- \1..-c|'~¢ DA RN EE RN YRR SR RYEIN '.-. tasasandonesae

(Address of the employer)

Sub :- Authorlty for recovery of loan Instaiments/dues

Dear Sir

[do hereby authorise you to recover from my monthly salary every month the loan
instalments/premiums elc. In case of my default in repaying the Loan to the LIC PgouiInQ Finance Lid.
Guwahati. Area Oflice, taken for purcm:‘;lng/construcung a house/tlet, situated at 2x2€¥ <:‘f’u*(\ '

oy Ao~ »-})vf VA Nae r?\c‘"\ (‘\\- e Jim.\.s\nw oA r«.-\ “’3,

as and whan Intimatad by the said Aroa Offlco and romit the sama lo the sald Area Office tll tha 1 -
with interest due there-on is llquidated fulily.
| also declare and alfirm that { shali have no right to revoke this authority during the penit
‘o loan.

Yours faithfully,

My, Bl Ped

\{ﬁs gn\gtu\r’é C\S'Ow&m:ﬁ '
Full Name  : Wpe , Rl QC\&?)\, wah

Designation : S, U P W7 ke chug:
Address N ’\\\Q“OZ’\M\@ :

Accopted lhe above authorlty letter. We have no objectlon for sanctioning loan to

ShrifSmt.. }(22«9#(&\. ' ¢u’\?)\@ﬁ... ,t .................................. an employee of our establishment.
We also undertake {o recover loan !rx‘sla@ment from the above named employee/s and remit the

same to LIC HFL, Guwahati as and when intimated by the LIC HFL, Area Oflice Guwahali,

-

.

Signature of the Employer i ‘3 C“[),:o‘-ﬁgf,?ﬂ}z s
. Principal,

Office Scal Kendriya Vidyalaya Narang

Phone Me.£iAcCAG . Guwahati, Pin-781027

Date : pa~€~2cTDO
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18 Institutional Area,
Shaiheed Jeet Singh ilarg,
New Delhi..l)0 016

Lendriya Vidyalaye Sancathan }{

F.No.2~5/2000~KV3( Acad) iIFT. Trs,. id, 3ch, - Dated : Jo Ancil, 2000
To

L////uass/hm,/Mr ?éwigk WEtuLquxy

S@l, Kendriys Vidyalaya

'\i?ﬁfﬁﬁvﬁaq

T N et nea v e

b: Grant of financial assistance for professicnal ecucastion
of teachexs' wsrds

Y ¢ Yo To PERTAN
Madam/ 5ir,

The Government of India, Ministry of Human Resource
wevelooment, WETV has granted financial assistance of Iz, 2000/~

(Rupees twn thousand only) for the professionaleducation—of
your werd in response to the application submitted.

2. Bend advance stamped recoint for the sanctioned amcunt

of assistance in the format given Below to the uqder;;gncc by
name at the earliesl

3. Also wirite the neme of the place of the nezrest brench
of I“ul A BANK only for prepsaring the Demend Draft in your
i aVOUI?x

s

| Yours faithfully,

'J%M/
(. Zo S. hhi‘(ara ) :

Educstion Offlccr

Copy to : The Pr1n01o<l of the concerned M&cva’aya for doing
tno noed{ul

. -
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KENDRIYA VIDYALAYA, NARANGI

PO-Satgaon, Guwahati{Assam). PIN-781027

F+2-16/KVN/2000-2001/ 4 Dated 20-5-2600

|

‘ shri Z.s.Chhikara,

'3 Educarion Officer,

i ' Kendriya vidyalaya Sangathan,

] 18,Institutional Area, -
Shaheed Jeet Singh Marg,

‘ New Daihi~110016.

f

)

| Subs- Grant of financilal assistance for professional
" eCucationd of teachera' wards=Receipt thoreon.
{ " Refi- Your office letter No.2-5/2000~KN8(Acad)NrTW Trs.VWd.Sche
‘l datad 10-~4-2000. ~
sSir,

b ‘ in reéponse to your above cited letter, I am sending

herewith the adviance stamped receipt collected from Mrs.Bulu
'i Patowary,SUMiTeacher,the mother of HMaster Feelkamnal Patowary
‘ aiong with Bank Code Number for necessary payment: ¢£ financiadl
assistance.

e e

The Indian Bank's Code Ho. is B~077,Beitala Branch
at Guwahati-781028.,

Thanking you,

¥ o .

Yours faithfuily,

. = Sep——— a——

4‘ : (G.8.C.Bosepabu)
( \///» Principal
| . Y Copy to Mrs.Buiu Patowary,SUPW Teacher,

: K.V.Narangi for information.

e —

:' Vd

< Pripcipal
] Ffﬁvﬂ ”'?‘ a

“apdriva T VS .
Cus. R ran- 3L

'.1 ’1 \ffﬁﬁq'
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Phone : 40412/7385
KENDRIYA VIDYALAYA, NARANG
P. O. Satgaon, Guwahati.
Assam : Pin : 781027

~

¢ 0~

Wi

. Date, 07=12=3905 ,

~

‘ BO_WHOM_IT MAY _CONCERN

. This 1s to certify that 3mt ,Bulu Patowary,S U,p, W(SLN).
Teachpr has been working in the Kendriya Vidyalayas as undor.

From 03«8~1983 to 30-4-19884 - in the Kendriya Vidyalaya(BRPL)

Bongaigaon as SUPW(Gtris)Teacher
on ade=ho¢ basis, :

From 14-.8-1985 to 30w4-18886 = in the Kendriya Vidyelayas Narangi .
\WBUPW(Gir1s)Teacher on ad-hoc banis,

From 05~11-1986 to 31w1-1987= in the Kendriya Vidynlaya Narangd
a8 Primary Tegcher on adehoc basds,

From 090=3-1989 to 30~4-1989 - in the Kendriya Vidyalaya Narangi
a8 SUPY Teacher on _adehoo—basia-

against. consoclidated pay,

. This 48 plso to certify that with offaeot from 16-11.1989,
Smt,Bulu patowary is working as SUPW(S&N) Teacher 4in temporaty
Capacity against g regul ar Vacancy in the pay scalo of i, 1400«4Q«
1600=60~1650uEB=50w1950nEEub0u2250=ER. 50~ 2300-~60~2600/~ and allowed
to draw all other bonifits such 28 increment, pensionary bhenifits,
loave etc, at the rato mf adinisasible to the Kendriya Vidyalaya
%angathan Employoee, gnd she is continuing in her peost, '

_ During these periocd of her service sho is teaching from
class VII to Class XII satisfactorily,

She 48 found to be sincere,energetic and dutifui,

(/Q,.A/\'/
¢ 3.8 MURTHY »
{j% LD AL
TInci ! al,
Kendriya Vidya%«ya Narangj
Guwahati, Pin-781027
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The adverse‘;éhétks made in the Anmal Confidential.Report. of =
§hf£é§mt Bulu patowary, Supw

B3 E RTINS AN AT +Ain e sl o8

— ﬁlgbﬂ-

KENDRIYA VIDYALAYA SANSATHAN

Regional Office,.

Chayaram Bhawan, Maligaon Chariali, e

GUWAHATT ~12
No.F,_5-4/98=KVS(GR)/ K94 - D]

. MEMORANDUM

ending _30,6,2000

Sl.No.

are reproduced below

s KV ',Narangi

4 b

[InenEp v E -

Dated : 31.8.2000
CONFIDENTIAL

for the vear

~ .
- o
5 -

Item of. assessment //
o~

Observation

1. Academic competence.......: "Very less_competent in class room{ o
organisation®, P

¥

2,

3. Interest taken.........o.{!

4, Zeal, diligence...........:

5. Other Observation........ 3

Indicate in inservice.....:

“Nile

T Y
Tet s AR R e

Laag ="

"Always follow very old methods.

Lazy in work™, —

"Rorking.on.court -order. No KVS apptt.

order “ill date.,"

A R N——

-
Hc.‘*%ew

say on the

adverse remarks made,

To/
314/175::@ | iBulu 'Patowary; SUPW

is hereby given an opportunity ..
0 represent on the adverse remarks within 15 days from the date of the
/

Memorandum failing which it will be presumed that h¢/she has nothing to

é:Y7(/lec~\1w‘“

( D. K. SAINI ) -
ASSISTANT COMMISSIONER

| t{INadangd

Copy to :-~

The Principal, Kv-! Narangi

through the Principal, Xv

4 o wea s

e

with—a rocquost €6 sorve

the Memorandum on the empléyco under dated acknowledgement.
Representation, if 'any, preferred by the employee within

15 days

from the date of the memorandunm nay be forwarded to

-this office alongwith your comments thereon.

s a4 00

“ 0 000

/

ASSISTANT COMMISSIONER



!

S e

—pidr.

e e e

i

- 36 -
10,

L/ “ The Assistant Commissionex,

: Kendriya vidyalaya Sangathan,
Reogional Ofifice,Chayaram Bhawan,
Madlgaon Chaxiali,
Guuahati=~781032,"

D Ahaough L Mrineipsd,Kondriys Vidyaiaya Narangis
Ratpdathe 37eh.dept.0Q.

VU Subte.  PERRESENTATION O ADVERSE AEMARKS.

. ‘Ro@i~ Memn JNo o F s 5~4/96~KVS(GR) /559192 Gated 31=8-2000.,
.o ;t':‘es.'il‘; -

e wndt

i In- rosponse to tho above geferrad motrerandum served to
me in the afternoon of 18+9=2000,. I beg to reprosent my replies

-"‘;:"I;:.;?{_;: {parawise)as undex for your kind & review and considerationse
Sy ‘ el i I
e E0 e ACRdamie Compatencas-

-

mihgdeAa ' é 1~in respect of these remarks made on k
..ﬁ;lnd.ioat;g in J.naervica§~. my teaching, I would like to exprogs *
cwa terdeInterost takens= . H

that I may not shown moro compueténcy
, in my teaching as X Lave not been L
provided with specific sydlabus,materials ang
) ,guidences. I have gearched out soma baooks £rom
oo library and materials ‘£rom the bocklict: of. the -
o inservice course I attended
- ‘ for teaching. The students 1

“and prepared the matteza’
taught durxdrng last .
- elevel yoara. wore very happy and satisfied in my 3
. Cd Xoom organisation. Uuring last 11 YEars, .
'\/?(:aml dnspecting team of KVS have ‘ingpectad my ,
\/SUPH room and teaching, and passed good ramarks o
and ‘suggestions -which Zpss I am txying to follow.
- Further, proper guidence and materials may please
"~ be provided by the authority so as' to make wmyself
fiore compatence for the benifits of the students.

: ,.:;’553_&81 & golegencas~ Xn respect of.this remarks, § aiso-feel. .

~

Lo sincerely that the methods which I am teaching is "
_ 0ld in the age of computexs/electronics, But,the ,'
majorlty of the girls students wio arxe not going .
for higher studies are Benificialg. as they are to B
run simple iife with their own efforta., The works ;s

I mysalf and the etudents are attended in the ; .
practical romm axe time taking whigh deems to be i

e
ann

po

i +lasye But, I.have not waste time upnécessairfiy.

[
kG : .. The authority is requested kindly to provide the ' b
R Ea - speclfiec new syllabua, wiractical materials and the
&4 5 7 guidernceg so that % can develop iw new methods of ¥
"11 teaching for the benifits of students. . ey
S o 3 - . o (L
je‘»‘ In xespect of the remarks made on My service condi- -

Jklons) I beg to state that tlie order of the lionourable itigh Court -
.Was -referred to KVS Headquarter by your good offica. Thereafter, |
goen the dircotion of the KVs,Hele Vide F.2-165/B9-KVE(isC) dated
i1 ImAel990) Fode22/91-KVE (85ttmkV) 23w4~1993 ang dited 26=8=1993, -
-Lhave been appointed and allowed to Graw @il banifits such as s
W e GPR/GISS etcs vida your office ietter NoF.20~3/89~KVS{GR) /10025
WO T dhbed 20m9=19934 A opeclal Interview also conductod by the
v 4 Reglonad Belection Board on Bmi2~-1995 and ng I Rnow 2ha- my ' -
Sine icandddature 1s recommaended strongdy. I have attended the Inscrvice
¥ fruining-Course at Banglore in 1986 under the direction of the 5o,
o P RVSIHQ) . My name has also boen recomuenced for confirwation, asc
. “. T KnoWs-Tharsatter, X have not been given any understasitiing that ?
vitgy L required any other appointment: oxder/lettexs. i mey pieuse ba '
" gulded. in the intbrest of my future,if Aty
s ' ¥nder abovo aircungtances, my roepresottation may
"please be reviewed,and & Tequest you kinddy to consider mg the
i ‘sames FUrther suggestions aud guidence—in—chio—imtoTSsE oF The
A7 teaching shadl be fou.lowed properdy.

’
ARY

ot

L]
e Aoy Thanking you, '
;/Jé éﬂi&,&;aﬂ%‘n Yours falthfualy, e |
| sy s D Pl ey 27[9/ 2ve
LRI A St eBekALOHArYy 1S JUVR MV Iaeher 2,
B2\

.(’anNEJI‘LH)Qi. ) z’g'. ‘.'

¢
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IN THE CENI nAL ADWINISI RATIVE THIBUNAL:: GUWAHA'I BINCH

AT GUWAHAT I

ORIGINAL APPLICATION No, 359/2000
Smti Bulu Pstowary ... Applicant

;-*-!!— | |
nion of Indis & ors.

«eo Hespondents

The Hespondent Nos. 2, 3 and 4 above
naned beg to file their Written Statement as
follows: =

1. That all the averments and submissions made in [‘
the Criginal Application (hereinafter referred in short 4
as the application) are denied by the answering Kespondents
save and except what has been specifically admitt ed hgr\ein

ard what appea:s from the records of the case.

2, That with regerd to the statements mede in
paragraph 414 of the adplication the answering hespondents
have no comments as they are matters of record,

3. Thst with regard to ststements made in parsgraph
4,2 of the gpplicastion the amswering hespondents beg to &

stete that the applicent, Smti Bulu Patowary wss appointed
as Socially useful Productive Works ( sewing and needle) |

teacher on purely adhoc basis for the period starting 9.3. 89'



| (@?{

-2-

£0 30.4.89 or till the regulsr incumbent joins which ever

- N .
is eariier on a consolidated psy of ks, 900/~ P.m. As

per the temms and conditions of the adhoc appointment thexs:
services of the applicent was terininsted on 30th Aprii, 1889.
But on the strength of the hon'ble high Court's order in

w.li, No, 619/1989 dsted 16.11.89 she is stiil sontinuing

in service,

1he hespondents further beg to state that the adpl
goplicent Smti Bulu Patowary wgs not qualified for the post |
as she wags neither Xox X 2 grmsessed a diplomg
in teiloring end needle woXk frofn Govt, Industrial Trainir}g i
Institute, Kasturbz wandhi wmarg, New Delhi or having one
yeal treining certificate in cutting and tailoring for o
tiomen Instructors from "Central Training Institute for Z
Women Instructors, mvew Delhi' as required in Kendriye

vidyslayas Sangsthan (hereingfter referred to in short as

7 N , ey ™ h4 . ’
KVS). But she possesses on.y “inationgl Trzde Certificste".

As siich she is not qualified for regular gopointment in 7
KVs. e
4. Thet with regerd to statements made in paregraph

4.3 to 4.6 of the appiication the answering hessondants

beg to state thet the applicent Smti Bulu Patowery wss a2p0-
inted to the vost of SUPW (Uirls) on purely temporary and
adhoc basis on a consolidsted pay of hs. SO0/~ p.u. vide
appointment 1etter No, F-53/551T/KViN/88-89/2185 dtd. 8.3.89.
of K,V.Ngarengi and she joined her duties on 8.3,89., The

terms and condition of the temporsry gpoointment was upto



3~

30th April, 1989 or till the regular incumbent joins

duties. As per the XNTRSREX@N tarms and conditions of the

: appointment her servi ces were goimg to end on 30.4.89,

Smti Bulu Pstowary filed a suit in the Fon'ble Gauheti

High Court on 27.4.80 being case No, C.H,.No,clg/gg, The »
Hon*ble High Court vide order deted 8,9.89 had grant ed |
temporaly stay and to consider her appointment in the
veCancies pending disposal of the Civil iHule. Again

the Hon'ble high Court in the Judgenent (Oral) dated
16,11.89 disposed off her petition with the dirsction to

the respondent to adpoint the petitioner to the post of

SUPW teacher in temdorsry capacity until the service of

5 duly qualified tescher aTe obtained by which selection

of the petitioner may also be considered.

however, the aoplicent was int ervi eted on

8.12,.95 by the Kegional Selection 3oerd and the oroposal

/L¥E was forwzrded to the KVS E,Q. for mecessary a,provsl of
~,‘ \[ : ‘ N . ' t
ggjlg/ ; her regular ajpointment. But her czse was not considered
for regular azppointment as Smti Bulu Patowqry did not
Al st L~ k
,[ﬂfﬂ U \,_., W1\ queiify for the post of SUPW tescher in KVS,
T ¢ ) U ’ ; Y—4 e
> dUMV _ _
(/Y/\' E - ‘
Q ' 5. ihet with regerd to ststements made in paragreph

4,7 of the applicetion the answering hespondents beg to

stete that in 1696 the applicent Smti Bulu Pptowary was

deputed for an inseIvice course in work-experience only i

| because of her working in thet post. "
? » A / L
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3ut she was not selected in the interview.

6. Thet with regerd to the statements made in

peragradh 4.8 of the goplication the answering Hesoondents

beg to state thet the epplicant wasigiven.sll.service

benefits by virtue of her being & teacher of K,V.S. though

in temporery caPgcity. Deserving these benefits does not
entitle her to be posted es o regular tescher,

tegerding the LIC Housing Loan, the school
is not at all the guarantor but only the authority for

recovery of loan in czse of default.

7. ‘That with regerd to the stitefents made in

Paregraph 4.9 of the asplicstion the gnsyering hespondents

beg to state that out of good gesture the KVS hed granted

forincial sssistence to a tesch:r of KVS drewing allowances B

end all other benefits in addition to pay &t the Taies ‘
adinissible to KvS anployées though she hes been appointed
as per the judgement of Hon'ble Guwshati High Lourt oj:der
deted 16.11.8¢ in tenporary cepscity, Deriving the zbove

benefits does not mesn she is & reqular teacher.

‘8 & c

4.10 of the gpplication the enswering BeS}aoridmfs beg to

state thet the certificate was issued to the applicant as

Pel TXecoildse

That with regszd to statements made in Paragraph S

-,

o

}

)



4,16 of the appiication the answering Hespondents beg to

S. That with regs.d to the sta. enents mede in
paregraph 4.11, 4.12, 4,13 and 4,14 of thes application the
answering Hespondents beg to state that ACh is related

to the performgnce of the employee in that paiticular yeer
and it is no way related to the appointment. Peorformances
recorded in the ACH is in no way related to her being appoj-

nted as g regular teacCher.

Further the Hespondents beg to stete thet it is

“only an illusion of the applicatt about the matters stated.

-

10, Thst with regard to statements wmade in palagrash
4.15 of the application the answering Kespondents beg to
state thet as there was mo fresh recruitment after 1995,
the services of the applicant has been continued as per

the hon'ble High Court's order dated 16.11.89,

Now since a regular SUPW Teacher has been -

posted by KVS (hy) the applicent had to be reiieved.

11, That with Tegard to ststements mede in paragraph |

-

state that the authorities have fransferred are SURW tescher

from Bihar to Kendriya Vidyslaya, Nsrangi after knowing
clesrly thest tmt Kendriya Vidyalaya
(hereinafter referr{a%a/in short as KV), Narangi, where

Mrs Bulu Patowary has been working on Court Order in t empoTaTy
Capacity en the condition that she will be relieved whenever |

a regular appointee is posted.

. i
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The incharge orincip al who wes worki.m”n av ithat

oartlcular time when the reguler Principal was on leave was
W
!

_ compelled by N I\ K, Patowary the ‘husbgnd of the applqun't
|

i who is workmg as the Head Clerk at K,V., Narangi to send

‘ 2 telegram saying thet there is mo vacancy. But the KVS
| |

[g (HQ) know:mg fully well thct there is a vacgncy posted Jj
‘I

ihe IeguJ.ar ‘teachox gt K V., Na:angi,

32, That with regard to the stalements made in

paragreph 4.17 of the gpplication the answering respondents

beg to state thet the spplicent Nirs Bulu Fatowary did not
possess the requisite qualification of 3 years diplome

———

11 which is Tequired for the post of SUPW teacher in Kendriya

11 Vidyel ayi//
|

“ ~ Since there was no eligible candidste in March,
“‘ 1989 when the interviews were cor_xvﬁc‘ju‘cte“d, she was gppointed
on tempoiarycapgcity. When Ber services wele going to

‘1‘ end accordig to the terms of the tempo:ary appointment sﬁe
‘wt approached the Hon'ble High Court and the Hon'ble High '

1 Court by order dated 16.11,89 had directed the Respondents,
to appoim‘: h\_e‘r ih L emporaery Capgcity untl the services ofﬁ
a duly quelified tescher are obt'ained. On the basis of

the Hoh'ble High Court order the adg-icmt was appointed
tex}]pOI'al‘ily in J gnuary, 1990, At that time no intervi ewwes

conducted, Hence there was no question of availzbility of
qualified candidates.

KVS hed relaxed the qualification in the esilier

ocassions on.y on the High Court's order undar different
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circumst snces. But thst may not be applicable in case of

Urs Bulu Pstowary as she was gppointed by the Hgg'b}e

high Court in Temporary c aPacity until a regul ar teaCher &
is posted. In 1995 though interviewws conducted her case
was not considered for the said post of reguler gppoint-
ment sinme she did not possess the reguisite quelification
for the SUPW tezcher. It is ony her illusion thet she was
select ed for the Post. But KVS authorities never gave any

indicstion or hope to the applic ent by any meshs.

13, Thet with regerd to the statements mede in
paragraph 4,18 and 4,19 of the appiicatioh thé answefing
Respondents beg to stete theat théggh the appliéént Qaé |
working in the K.,V.,S, for a long time but that does not
m:en her services would be regularised. Moreover; the
applicant Was working only on the strength of the erder

of the Hon'ble high Couit. She did not pcssess the
requisite quglification of 3 years diploma. The adpointment
is purely in temporery cgpacity &s per the Hon'ble High Courﬁ

order deted 16.11.89.

14, That the answering raspondents beg to,sdbmit»fé
that the present application was not filed bonafide .
before the Hoﬁ}ble Tribungl ard in the fects and circumsta-
nces stated in the foregoing paregiaphs, it is respectfully =

preyed that the Hon'ble Tribungl may be 2lezsed to dismiss |

the applicstion with cost,
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VERIFICATICON

I, wr D.XK,Saini aged about 51 yeers, son of Shri
C,L.Saini presently working as the Assistsmt Commissioner,
Kendriya \i'idyalayé Sangatham Guwgzhati fiegion, do ‘nerebyv
verify thet the statements made in paragrephs
Cor, E R are true to ay personal knowledge,
those made in paragraphs LN 0, N3 are based
oni legal advice and nothing materisl has been concealed

thersfrom.,

Plece Z77 Ui Lown \lW J\

DEPON ENTH 2 -

GUWah ati
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written statement the applicant begs to state  that  the

4. That with regard to the statements made in [PaT Al

‘. =1 gsalas  afamw
1 Cenirz! Administrative Tribonal

I 7SEP2OI

LG I
. Guwshatl Bench

s

BEFORE THE CENTREAL ADMINISTEATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

0A Mo, 257 of 2000

Smti Bulu Fatowary. :
. - »ew Applicant.

- Varsusg -~

Union of India & DOrs.

spondents

RBejoinder B written statement filed by £

Fespondents No.o 2, 2 % 4,

1. That the ﬁppliﬂént has received the copy of the written
statement filed by the Respondents No, 2y 3 and 4 and  has
gone  Lthrough the same. Save and &xcept thiz ﬁtatgm@nt which
are specifically admitted herein below, rests may be treated
as total denial. The statement which are not borne an Py
are also denial and the Respondents ére put to She Etfictﬁﬁtv

proof thereof.

Z. That with regard to the statements made in paragraph 1 of

the written statement ithe Applicant  while denying the

c4

statemsnt made thevein reiterates and reaffirms the

w

statement made in the 04,

3. That with rvegard to the statement made in para 2 of the

respondents have admitted the fact.

raph 3 of
i .

the written statement the Applicant begs to state that she

3

is now serving as BUPH (Sewing % Needle) tes

ol in K.V,

i3

i

Y



Narengi and she gobt her said appointment pursuant to  a

selection.  The Applicant in the year 1982

Pl

1ok

hey  said

o

ﬁ“ln tment  and she is now continuing in the said post.  In

the year 1986 she placed her candidature pursuant to an
advertisement in the year 1986 for the said post bub she waﬁ.
not called for the said interview for the reascons best known
to the Respondents. It is pertinent to mention here  that
similarly situated employees namely Mre. M. Bhattacharyya,
Sri. FE.M. Deb and Smti Surjit Kaur got their  appointment
pursuant  to the judgment and order passed by the Hon'ble
High Court in CRO1137 and 1138 of 1986 and CR 445 of 1985,
The present Applicant also claiming the same benefit
approached  the Hon'ble High Court by filing CF  &139/8% and
the Hon’ble High Court was pleased to pass an interim  order
on 8.2.89 protecting her service. The said interim  order
however was not implemented by the Respondents. Finally the
Sl CR was  disposed of by Judgment  dated 16.11.89
CAnnexure—-1 o the Gﬁ? by which Applicant was allowsd  to
continue  on btemporary  basis. However, Respondents have
wilfully and deliberately violated the same even after the
repeated request made by the Applicant. To that effect the
Respondent No. 4 has also viclated the divection of VS Head
gquarter causing  financial hardship to the applicant with
effect from Jan’30 %o Sep’92. Thersafter pursuant  to  an
crder dated 26.8.93 the F?%'ahd@ht M. as per the direction
of the higher authority appointed the Applicant in the post

of  8SUPW on temporary basis. A1l the said appointments made

[y

initially are of temporary in nature. As per the terms and
condition  of service approved by the Board of Chairman  she
was  on probation and during these period there was nothing

against her so the Respondents ought to have confirmed  her



imarving mach 2arlier.

; The fApplicant further begs to state that the

educational  gualification has alraady

in the CR No.o &383/8%  and

virtually agranted rase, and now  the

cannot put forward the said argument.

regarod to o bthe statements

S of the written statement the Applicant while

statement mads herein begs to stabts that she was

walled for the interview scheduled on 8.12.99 wi

ivection of EVE headguarters for her regularisation.

;calling the qualification of the Applicant was

frer selecktion she was not offered the said

‘f]ﬁﬁl’“ &

Im the month of May 1?”6 Gpplicant

shie has been deputed for in-service courss

in-zservice oouvse is only available to the

wnly  and the Respondents

deputed  her for said in-service ocourse. In fach, he
For  regularigzation  has  been forwarded by the oo

o

;m_th”xlt for oonsi ation but nothing happened ther

E. That with regard $o the statements made in

the written statement the Applicant while

wontentions  made therein begs to state that by

3bemefit5 given to her by the Eespondents, her service

arnd taking into considerati

'Emrmrd asil-permansnt

Jahgth af  her service the HEespondents ought  to

confir micl the same with retrospechive effech.
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the written sbtatement the Applicant while. denying the

mntatemsnt made  therein reiterates  and reaffirms the

N

statement made above as well as in the 08 and begs to  state

pred

1

that financial assistance is only given to the regulay

and  the Respondents  treating her  service as

gmployees

regular/quasi-permanent granted the financial assistance.

8., That with regard to the statements made in paragraph 8 of

the written statement the Applicant reaffirms the statement

tm
-
it

1he that b

{11

made above as well as in the 0A and begs to st

oo

L

Frimcipal, Y Narengi issued a certificate dated 7.12.%
certifying her sincere and dutiful service as regular

machey .

9, That with regard to the statements made in paragraph 3 of
the written statement the Applicant denies the correctness

syate and veaffivrm the statemsnt

e
i}

of the same and begs to rell
made above as well as in the 08 and the RFespondents are  put

to the strictest proof thereof,

1?2, That with regard to the statements made in paragraph 10
o f the written statement, the Applicant denies the

correctness of the same and begs to state that since 1993

there was no fresh recruitment and the present Applicant now
has  heen sought  to be replaced by an employese  who  was
recruited in the post of WET in the year 19332. On the other
harnd  the Applicant was appointed SUFRFK (Sewing % Needled
teachay pursuant to a judgment passed by the Hon'ble High
Court  dated 16.11.8% wherein there has been a olear  out
indication rvegarding selection nd a duly qualified teacher.
It is pertinent to mention here that there are number of

varancies still in existence against which said Sri  Fumar
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cotled  have  been adjusted,
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of continuation
Lp

A

of Applicant’s service ‘rendered - by the

licant the Respondents could have relaxed the Recruitment

Il
ﬁLle even in individual case.
i
|

1

=

%. That with regard to the statements made in paragraph 13

af the written statement, the Applicant denies the

Jontentions made therein and begs to state that the Hon'ble

High Court while adjudicating the CR No. 619/8%9 in it’'s

fudgment dated 16.11.89 virtually relaxed the qualification

i
%a far as the present Applicant is concerned.

I! | .

14, That with regard to the statements made in paragraph 14
of the written statement the Applicant denies the
Gorrectness of the same and reiterates and reaffirms the

¢

#tatement made above as well as in the 0A.

15. That the Applicant begs to bring to the notice of the

Hon‘ble Tribunal the following developments after filing of

the 0A by her before this Hon'ble Tribunal.

iti) Her husband was working as Head Clerk in the same
FKendriya Vidyalaya wherein the Applicant has been working,
lhas been transferred to KVS, EAC, Upper Shillong, Meghalaya

by an office order No. F.13-2/28808-KVS (GR) dated 19.1.2¢01.

1{ii) The House rent Allowance of the Applicant has been held

¥up putting her into financial hardship. When the Applicant
\represented her case for sanction of HRA, she has been
P v

. matter

intimated by a communication dated 7.4.2¢81 that the

was referred to the Assistant Commissioner, and for her

! information the clarification received has been enclosed

alongwith the said communication. In terms of the said

communication, the Applicant has been working on the

E %
! “ | w\m
C>\¢

r——

{




instruction of Hon‘ble Court as part time SUPW teacher and

thus the gquestion of payment of HRA does not arise.

: It is surprising that the Applicant has been treated to

be a part time teacher by the said communication dated

4)4.2¢631 inspite of the fact that she is a regular teacher

in the KVS.

(gii) That one Shri J.K. Kumar, has been posted to KVS

Narergi from Patna against no vacancy and it is now been
;

wﬁispered in the office of the Respondents that the

Abplicant'being the senior teacher would be ‘declared surplus

o
[

and would be posted elsewhere as three teachers cannot be

cbntinued against two posts.

i

E This is & situation which has been created by the
A%spondents only to deprive the Applicant. - In this

connection the Applicant has already submitted a
representation 14.11.2¢88. In fact one SUPW (Electrical-
Gadget) and one SUPW (S & N) have been working against two

ganctioned posts including the Applicant. Thus there was no

%uestion of posting said Shri Kumar at KVS, Narengi. Further
;aid Shri Kumar who has been posted in -excess in SUPW -
(Electrical Badget) and thus there is no question of
rendering the Applicant as surplus, instead the  said SUPW

§Electrical Gadget) has become surplus.

{
%iv) That the Applicant has applied for GPF advance, but the
i

$ame has not been released and the matter has been referred

%o some other authority, although the Principal of the
ichaol is the competent authority.

{v) That the Applicant is entitled to senior scale with -




ly

\1é° That +the Applicant states that in a brief

o
=3
D

Fvﬁnta which have taken place after
i

lﬁarly revealed the malafide and colourable

quptian to the reliefs sought for

or lin the 0A.

S

L

S

ffert from'16.11.2ﬁﬁ1,'but it is being whispered that she

Eﬁ:@ e T

ould not be given the said scale.

Copies of the documents in the above contexts are

Cannexed as Annexure—A series.

history of

V8, Narengi prepared by authority, it has been specifically

. kh‘

\méntimned under the head "socially useful productive works &

‘aming" - "The Vidyalaya has two teachers for teaching the
ﬂaft Electric Gadgets and one teacher for teaching drawing.

dents are most interests in all these subjects”.
i

ﬁr That the Applicant submits that from the narration of

§ facts both in the 0OA and the rejoinder inéluding the

filing of the 0A,

exercise of

er on the part of the Respondents. This being the

sition the Applicant is entitled to appropriate relief in
in the 0A and she may be

;Wided with adequate protection of her service career.

‘}That under the facts and circumstances stated above the

iled by the Applicant deserves to be allowed with costs.

I
|
ﬁ In view of the aforesaid facts and circumstances, the

pﬁicant prays that Your Lordships would graciously be
e&sed to allow the Applicant, all the reliefs as prayed

. Verificatione.canssss
i -

ﬁ%//ﬂ
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Smti. Bulu Patowary, wife o f A Lo
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ars, presently working as  SURW

Vidyalaya, Narengi, do here by
¥ L ¥ o

solemnly

that the statements made in this

pplication from paragraph V034516 38510, 1) Ny 1sad1y are true
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QI / Phone : 574797, 571798

Heaty ey dve _;,\\
KENDRIYA VIDYALAYA SANGATHAN

asfa wrafsa Regional Oftice
mefTia sfiarell Maligaon Chariali
‘:[EUIFQ 1781012 Guwahati: 781 012

i fei®
No. £ : 13-2/2000-KVS(GR) Dated 19.01,2001

. @FFIOB (ORDER

. Shri K.H. Patewari, Head Clerk is hereby transfered
frem Keridriya Vidyalaya, Narangi, Guwahati te Kendriya
‘ Vidyalaya, EAC~ Upper Shilleng (Meqhdlaya) with ‘imnediate
effect :in public interest.

i
. . . il
:‘ Y N ' .

( D. Ko SAINI ) i)

ASSISTANT QOMMISSLONER -
N Ef?Oepxlto :
P Ve
A, Shri K.K., Patewari, Head Clerk, Kendriya Vidyalaya,

' Narangi, Guwahati,

2. ' The Prindgipal, Kendriya Vidyalaya, Narangi, Guwahati.
He 'is required te relieve 5hri KJ/K. Patewari, Ii/C,

i ferthwith with the directiens te repsrt at Kendriya

© widyalaya, EAC- Upper 'shillong (Meghalaya).

J‘ 3. - The Principal, Kendriya vidyalaya, ERC - Upper Shillsnéar
; 4, - Persenal File,

.

5. ‘Office Order/Guard £ile,



[N

. Subject cited above and to say that Mrs.

. N
— 0( —~ J0MT/ Phone : 671797, 571708 ()
Fax : 571793 ’

KENDRIYA VIDYALAYA SANGATHAN

et ¥1afsn Regional Office
et wnfeoed Matigaon Chariali
T7E4 1781012 Guwahati : 781 012

picy

Rais
N nwokvscry f10R9 4420007000 ¢

To

The Principal, ‘ o
“Kendriya Vidyalaya
Narangi

Subject : Sanction of HRA to Mrs. Bulu Patowary, SUPW teacher ~ reg.

Sir,

I'am to refer to your letter No.1-7/KVYN/2000-2001/1 084-85, dated 30.3.2001 regarding the

Bulu Patowary has been working ot the Instruction of

Hon'ble Court as Part time SUPW teacher, Henee, the question of payment of HRA to the Part thne

Teacher does not arlxe,

— N
You are advised to fake hecessary actlon as per entitlement of Part-time/Adhoc, leovehim

—

P ‘ ’ . Yours faithfully,

fawenl

] o ( D. K. SAINI )

Assistant Commissioner

Qo e 4 (senes)

{
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el ln/avn/ 20000002/ (0 Dated : 7-4-2001

:"\
Te,
st Bulu Patowary, SURW
Flo Vo NARANGI, GHY=27 ' ~
Subs- -Sanction of lRa-req.
Madam,

In response to the above subject I am to inform you
that the matter was reffered to our Asstt. Commissioner, KVS
GR, regarding admissibility of drewal of HRA.

A clarifécation from Asstt. Commissioner, KvS, GR,
received vide No.2-5/3000/KVS(GR) /11089 dated 4-4-2C01 a coepy

of the same 1is enclosed herewith for your information.

’ . s,
~ Thanking you,

Yours faithfully,

( GSC BOSE BaBU )
Enclo: As ahove.

PRINCIPAL
Princlpal,
Liva Vidyalaya Nargngd
“tnwarhati, PinZ781027

\z)\/




